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Commerci-~1 Coi plex(BDA),
Indiranagar, |
Bangalore - 560 038
Dated : S5-9-§7
APPLICATION NO __ 1965 /86(F)
W.P, NO 1l /
Applicant !
ssil Albert Lobo V/se The GM, Southern Railway, Madras & another
To
3. The General Managsr
1. Shri Albert Lebe Southern Railway
Lorry Driver Park Town
Office of the Chief Engineer Madras - 3
(Construction)
Southern Railway 4, The Chief Enginesr{Construction)
18, Miller's Road Southern Railway
Bangalore 18, Miller's Road
Bangalors
2. Shri N, Basavaraju
Advocate 6. Shri M, Sresrangaiah
18, Kurubera Sangha Building ‘Railway Advocate
Gandhinagar

Bangalors - 560 009

Subject: SENDING

3, S.P, Buildings, 10th Cross
Cubbonpet Main Road
Bangalers - 560 002

COPIES OF CRDER PASSED BY THE BENCH

Please find ‘enclosed herewith the copy of ORDER AxRxY /

DNSERIMOBEBERX 135 5ed by this Tribunal in

Jor ocpun REGISTRAR

application on 1Ifffz~*____,
Encl : as above
28010

Rg:_g,nn:.,w =

"”-‘

E;; \ \2’1‘ 4>L

W O

]MaT¥<NO

v)\/\(/.

D(Lt(’/

Cz i

the above said

’I\

‘ -\ n~#

~BELDON X RPPRSPR
(JUDICIAL) ;

G,,

’\,,(/‘ \‘.\' ‘ \



CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 17TH DAY OF SEPTEMBER, 1987

Hon'ble Shri Justice K.S. Puttaswamy, Vice-Chairman
Present: and

Hon'ble Shri L.H.A. Rego, Member (A)

APPLICATION NO. 1965/86

Shri Albert Lobo,

s/o John Leuis Lobo,

Major,

Lorry Driver,

0/o the Executive Engineer,

Southern Railuay,

Bangalore, e e Aoplicant.

(Shri N. Basavaraju, Advocate)
Ve

1« Union of India
represented by
General Manager,
Southern Railuay,
Park Toun,

S Madras.
PPl Ye X
Gl : ! .
03" & *N\2. Chief Engineer, (Construction),

15, 2 Southern Railuway,
'« A }  No.18, Millars Road,
i@gﬂ; _L Banyalore. cesese Respondents.
8 :;ui‘;* (shri M.Sreerangaiah, Advocats)

"";,éff‘n o Beoc®
This application having come up for hearing to-day,

Vice=Chairman made the follouwing:

0ORDER

This is an application made by the applicant under
Section 19 of the Administrative Triounals Act, 1985

(*the Act!).

246 In this application, the applicant is claiming for
difference of salary for tne period from 26.6.1978 to

26.5.1979 between the post of a Driver and that of a Gangman.



~ S A -
- IV WE Cegﬁ

&
Y o~ f

SECTIOH-CF
w2 ADMIRISTRA

ADDITISHRAL EELCI

BARGALORE

The claim is founded on the ground that durinyg the said
period, he had actually discharged the duties of a driver,
but he has been paid only the salary and allowanzes attached

to the post o“ a Gangman.

51, In their reply, the respondents héue, inter-alia,
uried that this application maae by the applicant on
3.,12.1936, claiminy reliefs for a period prior to 1.11.1982,
cannot be entertain=sd and adjudicated by this Tribumnal under
Sectiqn 21 of the Act. Shri M, Sreerangaian, learned counsel
for the respondents, urges this as a preliminery objection
and relies on the ruling of the Principal Bench, of this
Tribunal in V.K., MEHRA v. TrnE SECRETARY, MINISTRY OF

INFORMATION AND BROADCASTING, NEWJ DELHI (1936 (1) ATR 203).

4, Shri Basavaraju, learned counsel for the applicant
refutes the contention of Sri Sreerangaiah and urges for

adjudicating the claim on merits only.

S Je have earlier noticed that the claim of the
apolicant oertains to a oericd prior to 1.11.1932, In
MEHRA'S case, the Principal Bench, speaking through 3Justice
K., Madhava Reddy, held that claims arising prior to 1.11.1982
cannot oe adjudicated by the Tribunal under the Act. Ffor

the very reasons stated in MEHRA'S case, this application

is Liable to be dismissed, without examining the merits.

We, therefcre, dismiss this application. But in the
circumstances of the case, we direct the parties to bear

their own costse.
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